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3. Dwarkadas Lib-
rary, Chandigarh
(through Servants
of Pcoples’ Socicty
Lajpat Nagar, New
Declhi) . . 20,000

The State Plan includes a scheme
for development of libraries. It is
not possible to indicate the Central
grant on this scheme as Central assis-
tance is not allocated scheme-wise.
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CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMPORTANCE

REPORTED EXPLOSION IN NAUTANWA ON
INDIA-NEPAL BORDER, U.P.

Shri Hem Barua (Gauhati): Mr.
Speaker, under rule 197, I call the
attention of the Prime Minister to the
following matter of urgent public im-
portance and I request that he may
make a statement thereon:—

“The reported explosion in Nau-
tanwa on the India-Napal border,
U.P."

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
Sir, there was an explosion on the
13th May on the top floor of a three-
storey house at Nautanwa in the di -
trict of Gorakhpur just adjoining the
Nepal border. The house belongs to
an Indian national but ha; been
rented out to two well-known Nepali
nationals who had land immediately
on the other side of the border. They
have a servant who is an Indian na-
tional, named Makhru, who has found
at the time of the explosion and who
was arrested together with the others.
The Police registered a case under
section 5 of the Explosive Substances
Act. It was subsequently found that
the explosion was not caused by a
hand grenade but it was rather like a
cracker and appeared to be a country
made bomb. Makhru, the servant,
was apparently in the habit of making
some little booby-traps, as they are
called, to put in the land on the other
side of the border to prevent the ani-
mals or undesirab'es going there. 1
do not know whether this cne was for
that purpose or for another purpose.



8os5 Calling Attention

So far as the facis are concerned,
these are all the facts I know.

Shri Hem Barua: How far this al-
legation that these border areas on
Indo-Nepal frontier are being utilised
by the Nepalese revolutionaries for
their revolutionary activities against
the Government of Nepal is true? It
is a fact, what steps have Govern-
ment taken to see that they are not
utilised in that manner

Shri Jawaharlal Nehru: The Gov-
ernment here and the State Govern-
ment concerned have made it per-
fectly clear that they do not wish
India to be made a base for any vio-
lent activities across the border, On
the whole they have succeeded and 1
do not think that India has been uti-
li ed for that purpose. But it is a
long open border which anybody can
cross and it is impossible to say when
few persons cross here and thcre.

FAILURE OF PAKISTAN TO INTIMATE
ABOUT LocusT INVASION

Mr. Speaker: I have got notice of
another one by Shri Brij Raj Singh,
Shri Bade, Shri Yudhvir Singh, Shri
Lahri Singh and Dr. L. M. Singhvi.
Shri Brij Raj Singh may read it out.

Shri Bade (Khargone): 1 will read
1t out.
Mr, Speaker: Yes, he may do so.
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